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Union if India and others •.. 	 Reso-ndents. 

For the applirant ... M/s.D.R.Pattneyak 
Biswa Mohan Pattnayak 
.Pattnayak, Advocates. 

For the resoDndents ... Mr.R.C.Ratha, 
standing Counsel (Railways) 

C D R A M: 

TIE H.T3U:A3U MR.N.NGUPTA,I'1B1(3ULICIAL) 

whether rcoort,e s of local )aocrs 	be 	to 
oe the judcmn ? Yes. 

To be referr;d o the Peporte:s or not ? N 

hethur his LorPship rishes to see the foir copy 
of the judgoerit ? yes. 
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CCUTRRL tDMINIJTR L/C TR I3JL 

3rttn:]. -v))1jc.Lj a IJ).339 DL 	f.) 

Date of decisin: Jui.y 31,19)1. 

3ibhuei 3huaan DLIS 	 ADaljCdnt, 

V 	
- - 

Unian af IJia an ::hers •.. 	Resoondents. 

Fo: ch 	i : 1.tarL ; H/=; .D.R.Pattnayak, 
3iswa Mohan Pattnayak, 
J .Pattnayak,Advocates. 

For the reap ncen as. Mr .i.Ch .Rc La, 
3tariding Co insel(Railways) 

THE HJ)N.T3L MR.N. NGuPrA, MFM3R (jUDIciAr.) 

JU D CE NT 

(31 The doplicant has paayed for stepoing UL) of 

his pay alleging that persans juniors to him hare 1-n 

drawing more pay than he and as such his pay should be 

3te0?ed up to the le\Tel of the pay drawn by his 

juniors. Undisputedly, the applicnt enterad thE 

Railway service and subsequently was promoted 
A. 

Trsvelling Ticket Examiner. The applicant haS averred 

that he is drawing pay of Rs.1700/- whereas K. .Das 

-and D.D.Nayak, his juniors are drawing pay of Rs.1850/-

per month. 

2. 	Mr.Pattnayak, learned counsel for the applicant has 

drawn me atenti n t 	i : arral nC 1/1 to cn:nd 

that the ead.i _-ei jS :a C La D.,D ,Nay-k rho c --mrs 

at serial N .27( applicant's serial number is 2) in the 

first :3ELflIDC1 Ly U. : L rae a--e a i D ,D.Navak' s name find a 

placa 	. a sartel nu:ihar 28 auich is bei,i tht: Dd b he 
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applicant in the seniority list as on 31.12.1)37, Mr.R.C. 

Ratha, learned Standing Co.nse1(Railways), on the other 

hand, has referced me to Anncxure-3 and has cintended thai 

this D.D.Nayak thu•h junior, got increment on account of 

his having workcd during the strike period in 1974 ViThat 

is how he came to draw higher pay than the apoliant. 

The applicant h4.made a representation earlier .ftich was 

rejected by the order o the competent authority dted 

16.3.1933. In  that represeotction he had asked for 

stepping up of his pay with effect fromthe rLe of 

promotion tothe cadre of T.T.Es,e of th 

that the applicnc has asked at present iS also steppin-g 

up of his pay. since the representation of the applicant 

was rejected on 16.8.1938 and the oresent appiiction was 

filed on 21.3.1990, the a lictisn is ba:ed by 

1imiotio i under sectj)fl 21 of the Adrninistr:ive 

Tribunals Act,1935. However, it is made clear that 

as the aoolicatjon is being rejected on ground of 

1imi:ation, it would hot br the consideration a the 

representation made bytha applicant on 26.9.1939, a copy 

of which has been made Annaxure-4 tathe orin:inal 

aopiication. There would be no order d3 to costs. 

Ok 

Central AdmjnjStrLe Tuna1, \: 
Cuttack Bench, Cuak. 
July 31,19?1/a:anr., 

Member (Judicial) 


